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Hon'ble Shri S. P. Mukerii, Vice Chairman

Heard learned counsel for the applicant. This.

application is against the apprehended reversion of the
applicant from the International Airport at Trivandrum.
His.plea is that since he wasiposted'there for three years
he should not be reverted back before the exST?%i?ﬁ%t also
transpired that the applicant has made a represenéation

at Annexure-D which is dated 24.5.90. So far there has been
no order of reversion issued. It is présumed that the
respondents will take due account of his representation
before any action-is taken g% the apprehended transfer. 1In
the circumstances, we find that the application is hopelessly
premature and we dismiss ite
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